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Completion Certificate to PMC certifying that all
the conditions are fulfilled and the building is
ready for occupation. On receiving the
Completion Certificate PMC verifies permissions
are in place and grants Occupation Certificate
there are specific times in the Rules.

I say and submit that as per the DC Rules, 2017
which were relevant at the time of completion of
the project there is no restriction/guidelines for
the location of the STP. Hereto marked and
annexed is copy of regulation for waste water
recycling under DC Rules, 2017.

Pune
Date: 22/01/2025
Respondent No. 6 & 7
Pune Municipal

Corporation

FEHRY Ffaar

qruE™ ETa T #1.5.
qor qEFRaTAIS!
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Size of Public Garage. The size of a public garage shall be calculated based on the number of
vehicles to be parked.

Height of private Garage :-The minimum and maximum height of garage shall be 2.4 mt. and
2.75 mt. respectively.

Plinth of private Garage :-The plinth of garage located at ground level shall not be less than 15
cm. above the surrounding ground level.

Set back of Private Garage :-

The garage shall setback behind the building line for the street / road on to which the plot abut,
and shall not be located affecting the access ways to the building. If the garage is not set-back as
aforesaid, the Planning Authority may require the owner or occupier of the garage to discontinue
use, of premises or to take such other measures as the Planning Authority may consider
necessary in order to prevent danger or obstruction to traffic along the street.

Location of Garage in case of Corner Site:

When the site fronts on two streets, the location of a garage (in a corner plot) (if provided within
the marginal distances) shall be on diagonally opposite the point of intersections.

Roofs

The roof of a building shall be so constructed or framed as to permit effective drainage of the rain
water there from by means of sufficient rain water pipes of adequate size, wherever required, so
arranged, jointed and fixed as to ensure that the rain water is carried away from the building
without causing dampness in any part of the walls or foundations of the building or those of an
adjacent building.

The Municipal Commissioner may require rain water pipes to be connected to a storm water
drain through a covered channel formed beneath the public footpath or in any other approved
manner, if not used for rain water harvesting

Rainwater pipes shall be affixed to the outside of the walls of the building or in recesses or cut
formed in such walls.

Top Terrace of a building shall not be sub-divided and it shall have only common access.
However, intermediate terraces may be allowed to be attached with flat.

Basement

One or more basements may be permissible for following uses and shall be constructed after
leaving the prescribed set-back / required front open space / required front margin, and
prescribed building lines

a) storage of household or other goods or ordinarily non-combustible material;

b) strong rooms, bank lockers, safe deposit volts, radio/laser therapy unit, mortuary and medical
allied uses, etc.

¢) air-conditioning equipments and other machines used for services and utilities of the building;

d) parking spaces;

e) D.G. set room, meter room and Electric substation (which will conform to required safety
requirements);

f) Effluent Treatment Plant, suction tank, pump room;
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g) users strictly ancillary to the Principal user.

Provided that the users mentioned at (a) & (b) above shall be permitted only by counting in
F.S.1. subject to the following conditions:

i) All requirements regarding access, safety (including fire safety), ventilations, etc. shall be
complied with.

ii) All the planning standards (particularly as regarding parking) should be strictly adhered to.
The basement shall not be used for residential purpose.

iii) Users other than (a) and (b) shall not be counted in FSI.

Provided that,

i) If the basement is proposed flushing to average surrounding ground level, then such
basement can be extended in side and rear margins upto 3 mt. from the plot boundary. If the
basement is proposed to be constructed below podium then marginal distances shall be as that
of podium.

ii) Multilevel basements may be permitted if the basement is used for parking. The ramps of
minimum3.0 m. width for entry and exit of vehicles separately shall be provided. In case of
bonafide hardship, the Municipal Commissioner may allow only one ramp with not less than
6.0 m. in width.

The basement shall have the following requirements -

(i) Every basement shall be in every part at least 2.4 mt. in height from the floor to the underside
of the roof slab or ceiling soffit of beam.

(if) Adequate ventilation shall be provided for the basement with a ventilation area not less than
2.5% of the area of the basement. The standard of ventilation shall be the same as required
by the particular occupancy according to these regulations. Any deficiency may be met by
providing additional adequate mechanical ventilation in the form of blowers, exhaust fans,
air conditioning systems etc.

(iii) The minimum height of the ceiling of any basement shall ordinarily be 0.9 mt. and
maximum shall be 1.2 mt. above the average surrounding ground level. However it does not
apply to the mechanically ventilated basements. In such cases, basement may also be
allowed flushing to the average ground level.

(iv) Adequate arrangement shall be made such that surface drainage does not enter the basement.
(v) The walls and floor of the basement shall be water-tight and be so designed that the effect of

the surrounding soil and moisture, if any, is taken into account in design and adequate damp
proofing treatment is given; and

(f) The access to the basement shall be separate from the main and alternate staircase providing
access and exit from higher floors. Where the staircase is continuous the same shall be of
enclosed type serving as a fire separation from the basement floor and higher floors Open
ramps shall be permitted if they are constructed within the building line subject to the
provision of (iv) above.

Ramp
A) Non Vehicular Ramp-

All the requirements of stairways in Regulation No 18.27 shall apply mutatis mutandis to non-
vehicular ramp. In addition, the following requirement shall be complied with.

a) Ramps with a slope of not steeper than 1 in 10 may be substituted for and shall comply with
all the applicable requirements of required stairways as to enclosure, capacity and limited

81



450



451



452





